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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL

BENCH, NEW DELHI

IN

ORIGINAL APPLICATION NO. 176/2025

IN THE MATTER OF:

SANJEEV KUMAR SINGH

.... APPLICANT
VS.
MOEF & CC & ORS.
.... RESPONDENTS
INDEX
S. NO. PARTICULARS PAGE NO.

Reply Affidavit of Mines Inspector, Siddharthnagar
(Presently Holding Charge of Mines Officer District
Siddharthnagar) in compliance of order dated
29.04.2025 passed by this Hon’ble Tribunal.

1

Annexure No. R1: -

A copy of the order dated 29.04.2025

Annexure No. R 2 (Collectively): -

A copy of the approval of DSR granted by the SEIAA
along with a snippet depicting DSR of Siddharthnagar

being uploaded on the official website

Annexure No. R 3: -
A copy of the letter dated 17.05.2023

| Annexure No. R 4: -

A copy of the Letter of Intent issued in favour of the

successful bidder dated 10.03.2025
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
IN

ORIGINAL APPLICATION NO. 176/2025

IN THE MATTER OF:

SANJEEV KUMAR SINGH
.... APPLICANT

VS.
MOEF & CC & ORS.
.... RESPONDENTS

REPLY AFFIDAVIT OF MINES INSPECTOR, SIDDHARTHNAGAR
(PRESENTLY HOLDING CHARGE OF MINES OFFICER DISTRICT
SIDDHARTHNAGAR) IN COMPLIANCE OF ORDER DATED 29.04.2025
PASSED BY THIS HON’BLE TRIBUNAL

The Respondent No. 7herein states as under:

MOST RESPECTFULLY SHOWETH:

I, Mukesh Kumar Mishra aged about 41 years, S/o Late Shri Rajesh Mishra
(presently posted as Mines inspector, Siddharthnagar Presently Holding Charge of
Mines Officer District Siddharthnagar), the deponent, do hereby solemnly state

and affirm as under:-

1. That @N 50\? mentioned answering Respondent No. 7 and is duly
coféétéﬁ_t .IP'Lﬁ’lﬁ;H&E nt reply affidavit. The deponent is well conversant
[ # W LAl —= A

. ._-_-". .f;'B“

wi‘l"f.['_r_é" 'i’éic-l’s_ "'

'%qumstances of the instant case and is competent to

s

swe%f-.ﬁus;rjﬁ_?fxi-é??’?i\@-}

\ L‘ i g
V]

That the 3%50%

affidavit. The averments made in the Original Application, which are not

138 ]

specifically admitted hereunder, must be considered to have been denied by

the deponent.

3. That the contents of the present reply affidavit have been drafted by my

counsel on my instructions and the contents of the same are true to my

knowledimamrial has been concealed therefrom.
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4. That the deponent is posted as Mines Officer- Siddharthnagar, since 2024

and is swearing this reply affidavit in his official capacity.

. That this Hon’ble Tribunal vide its order dated 21.01.2025 was pleased to

I2pla ] N\
i

issue the following directions: -

TS 3. Issue notice to the respondents for filing their response/reply
I by way of affidavit at least one week before the next date of hearing

through e-filing. If any respondent directly files the reply without routing

it through his advocate, then the said respondent will remain virtually

1= | =il

1 present to assist the Tribunal......
d
y ...5.List on 22.08.2025 ”
: A copy of the order dated 29.04.2025 passed by this Hon’ble Tribunal being
T
? annexed as Annexure No. R1 to this affidavit.
6. That the present reply affidavit is being filed in respectful compliance of the
1 order dated 29.04.2025 passed by this Hon’ble Tribunal, in this present

Original Application.

7. That the present Original Application has been filed by the Applicant herein

praying for following reliefs: -

T A%

‘ ab\oass an order setting aside the District Survey Report Siddharthnagar,

hY

LR < |
O I»u. e \. as\contamed in Annexure No. 6 to the Original Application;

| \ e 1 e gfzfﬂlj{&’/gss an order setting aside the Advertisement dated 17.01.2025 issued

|
: f__ f1ia ) by respondent no. 6, as contained in Annexure No. 7 to the Original

- Application;
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c. Pass an order setting aside the Letter of Intent dated 10.03.2025 issued
by respondent no. 6 in favour of the respondent no. 8, as contained in
l Annexure No. 15 to the Original Application;

d. Pass an order directing the respondent no. 6 to not 1o issue any
advertisement for grant of mining lease/ permits in pursuance of the
District Survey Report Siddharthnagar;

e. Pass any such other order or orders as this Hon'ble Tribunal may deem

fitin the facts and circumstances of the case.”

8. That at the very outset, it is pertinent to submit that the aforementioned
Original Application, filed by the applicant seeking the quashing of the
District Survey Report for District Siddharthnagar prepared in the year 2024,
along with the Notice/Advertisement dated 17.01.2025, is predicated upon
baseless, misleading, and erroneous assertions. Consequently, the Original
Application filed by the Appellant is devoid of merit, not maintainable in

| law, and thus liable to be dismissed.

9. That it is relevant to mention here at this juncture that the DSR-
Siddharthnagar has been duly approved by the SEIAA on 08.11.2024 which
has further been uploaded on the official website on 18.11.2024 A copy of

’%0 TA approval of DSR granted by the SEIA along with a snippet depicting

N
' .* A : of Siddharthnagar being uploaded on the official website is bein
5, g
Q) v, Procare )
o Lo , ,ﬂ#u; ively annexed as Annexure No. R 2 (Colly) to this affidavit.
2 ndg)
N H3

! T.C.1., dated 14.08.2017, issued by the Department of Geology and Mining,

Government of Uttar Pradesh, Lucknow, and in pursuance of the provisions

5»\”’”
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contained in Chapter-IV of the U.P. Minor Minerals (Concession) Rules,
1963, an advertisement was published vide Office Notification No.
139/Mining Assistant/Notice-Sand/Morrum/2021-2022 dated 20.06.2021,

inviting bids for extraction of minor minerals, namely ordinary sand, from

vacant areas in the riverbed within the State.

11.That pursuant thereto, in respect of Gata Nos. 2597, 258Ga, and 258Kha,
admeasuring 2.32 hectares, situated in Village Chivrahiya, Tehsil Naugarh,
District Siddharthnagar, on the riverbed of Kura river, the highest bid
received was 2324 per cubic metre for a quantity of 34,800 cubic metres of
ordinary sand.

12.That accordingly, the bid was accepted in favour of Shri Sunil Kumar
Jaiswal, son of Shri Chhotelal Jaiswal, resident of Village Tadiya Bazar,
Police Station Jogiya Udaipur, District Siddharthnagar, and a Letter of Intent

was issued in his favour vide Office Letter No. 201/Mining Assistant dated

17.10.2021.

13.That upon completion of all requisite formalities, a mining lease for ordinary

and in the aforesaid area, admeasuring 2.32 hectares, was conditionally

ned and operated in favour of Shri Sunil Kumar Jaiswal for a period

years, i.e., from 03.01.2022 to 02.01.2027. However, upon

£ District Magistrate, Siddharthnagar, vide Order No. 436/Mining

Assistant/2024-25 dated 02.01.2025, cancelled the said mining lease and

declared the area vacant. EP‘!/
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14.That it is pertinent to note that, in compliance with the Notification No. 125
dated 15.01.2016 issued by the Ministry of Environment, Forest and Climate
Change, Government of India, the District Survey Report (DSR) for minor
minerals, namely ordinary sand, available in District Siddharthnagar, was
duly approved by the District Level Environmental Impact Assessment
Authority on 30.12.2017. Subsequently, the Secretary, Department of
Geology and Mining, Government of Uttar Pradesh, vide Letter No.
1985/86-2020-01 (Sa)/2020 dated 06.11.2020, carried out modifications and
incorporations in the approved DSR. Furthermore, in continuation of
Government Letter No. 1659/86-2023, Geology and Mining Section,
Lucknow, dated 17.05.2023, and in compliance with the provisions of the
Sustainable Sand Mining Management Guidelines, 2016 and the
Enforcement and Monitoring Guidelines for Sand Mining, 2020, directions
were issued for the preparation and periodical updation (every five years) of

the DSR. A copy of the letter dated 17.05.2023 is being annexed as

Annexure No. R 3 to this affidavit.

15.That consequently, vide Office Letter No. 113/Mining Assistant/DSR/2024-

25 dated 09.05.2024, a Sub-Divisional Committee (SDC) was constituted at

< .
NOT :
ff(:?'- ’ ok‘ N

O ,«qxs» bring held on 10.10.2024 and, thereafter, before the State Level
\\J, e g”"
&) s ? nonmental Impact Assessment Authority (SEIAA), Uttar Pradesh, in its
é
UL

meeting dated 25.10.2024.

16.That upon due consideration, the SEIAA, vide its Letter No.

732/Environment/General/2023 dated 08.11.2024, accorded approval to the

draft DSR pertaining to ordinary sand in District Siddharthnagar. %&A -
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|7.That the Central Mine Planning and Design Institute Limited (CMP DI)
prepared a Replenishment Study with respect to the sand mining areas in
District Siddharthnagar, which was transmitted to the office through e-mail
on 28.03.2023. In compliance with Government Letter No. 1659/86-2023
dated 17.05.2023, a Replenishment Study was also conducted by the
erstwhile lessee and submitted before the office on 31.12.2024 for the

mining year 2024.

18.That thereafter, vide Office Notification No. 447/Mining Assistant/Notice/
2024-25 dated 16.01.2025, a fresh advertisement was issued for the said
mining area. Pursuant to the bidding process, the highest bid was accepted,
and a Letter of Intent was issued in favour of the successful bidder vide
Office Letter No. L0I/2025/3/10-03-2025/465372 dated 10.03.2025.
Subsequently, the State Level Environmental Impact Assessment Authority,
vide Environmental Clearance Identification No. EC25C0107UP5665766N
dated 04.06.2025, granted the requisite Environmental Clearance Certificate
for the said mining area. A copy of the Letter of Intent issued in favour of

the successful bidder dated 10.03.2025 is being annexed as Annexure No.

R4 to this affidavit.

20.That the applicant on mere assumptions, contends that the "area in question
shall lead to illegal mining and environmental damage." However, it is

imperative to note that prior to the commencement of any mining operations,

\'.
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the allotment of a lease is subject to rigorous regulatory scrutiny and
mandatory ~clearances, including the approval of a Mining Plan,
Environmental Impact Assessment (EIA), Public Hearing, Environmental

Clearance (EC), and Consent to Operate (CTO).

21.That the impugned District Survey Report (DSR) has been duly approved,
and pursuant to its implementation, the advertisement has been issued in
accordance with the law. There exists no illegality or procedural infirmity in
the process.Furthermore, the State Government is vested with the authority
to auction mining leases under Rule 23(1) of the Uttar Pradesh Minor

Mineral (Concession) Rules, 2021 (UPMMCR-2021).

22.That the District Survey Report (DSR) for Siddharthnagar District has been
meticulously prepared by the competent authority through a duly authorized
committee, following a comprehensive replenishment study, which includes

the incorporation of precise geo-coordinates. Consequently, the DSR of

District Siddharthnagar is in strict conformity with the provisions of the
Sustainable Sand Mining Management Guidelines, 2016 (SSMMG), the

‘{ A p forcement and Monitoring Guidelines for Sand Mining, 2020 (EMGSM-

ﬁ % and the Environment (Protection) Act, 1986, and is not violative of

L Advoca“ 14

n Eees
‘ ‘m.ﬂ'ﬂ et “G‘a’
\pl wtl. R“

Y s«?ﬁy%’“’{&

Of U i Q‘_ at it is further submitted that the State Directorate of Geology and Mining

these statutory mandates in any manner.

(DGM) has empanelled Exploration Agencies and endorsed QCI/NABET
Accredited Agencies for the purpose of conducting replenishment studies.

Intending Leaseholders are permitted to engage these agencies for

conducting the requisite studies, preparing the Replenishment Study Report
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in accordance with Section-5 of the EMGSM-2020 Guidelines, and

submitting the same to the District Committee for evaluation and appraisal.

24.That in Siddhartnagar District, it is strictly ensured that leaseholders timely
conduct and submit pre-monsoon and post-monsoon replenishment study
reports. These reports form the basis for determining the operational
feasibility of the leases in the subsequent mining season. Accordingly, the
status of operative leases that have completed the replenishment process is

duly recorded and monitored.

25.That the Hon’ble Supreme Court of India in Civil Appeal No. 3661-36620f
2020 titled as “State of Bihar vs. Pawan Kumar’ vide its order dated

10.11.2021 has held as follow: -

“13. We further find that when the 2020 guidelines as well as the
notification issued by MoEF and CC of 2016 itself provide for constitution
of sub-divisional committees comprising of the officers of the State
Government from various Departments for identification of the potential
sites for mining, there would be no necessity of the DSRs being prepared

/,-'*D':-_,_:;_ :'*']'\ through private consultants as directed by the Tribunal in the impugned

e \
; qé' 529 ardz,r The sub-divisional committee consists of various officers from
~ ,I B \_H_ b dyereara ) ‘.
EJH Dl il Sy )évenue Department, Irrigation Department, State Pollution Control
: "HH\G\H "—’.
\ c &:‘;ﬁ:‘alv
\S odrd, Forest Department and Geology Mining Department of the State
Lo J,;Vg/ﬁgﬁ g f
L f-..._i'_'} "~ Government. They are better equipped to visit the sites and prepare the

draft DSR for the concerned district. Apart from that, preparation of DSR
through private consultants would also unnecessarily burden the public
exchequer. We are therefore of the view that the direction in that regard

issued by the Tribunal requires to be modified. We are further of the

%ﬁ(f
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considered view that until the DSRs are finalized and granted approval by
SEAC and SEIAA, it is appropriate that certain necessary arrangements
are permitted so that the State can continue with legal mining activities.
This apart from preventing illegal mining activities, would also ensure that

the public exchequer is not deprived of its share in legalized mining."

26.That a joint meeting of the State Environmental Impact Assessment
Authority (SEIAA) and the State Expert Appraisal Committee (SEAC) was
convened on 02.02.2024 to deliberate upon the procedure for the approval of
the District Survey Report (DSR). The agenda discussed, as per the minutes
of the meeting, is as follows:

a. A detailed Standard Operating Procedure (SOP) for the preparation
and modification of the DSR for Sand Mining, River Bed Material
(RBM), and in-situ rocks was discussed and duly formulated.

b. It was resolved that the Secretariat shall forward the approved SOP
for the preparation and modification of the DSR for Sand Mining,
RBM, and in-situ rocks to the Directorate of Geology & Mining

(DGM) to ensure its effective implementation across the respective

/f ; ;
“~ OTA P\ districts.

v e
e é‘ "“":‘.,\ 1
' ‘“‘""‘é{iu\' t was further resolved that all DSRs received by SEIAA/SEAC shall

OI .“‘"'M '__h-—'/‘ﬂ
© \ ¥ -so0manrmasasn )

‘fl\\n.uﬁi." 1MD1A ) /i“‘.u
O LY
Utiae

s forwarded to the DGM by the Member Secretary/Nodal Officer,

SEAC, for their comments and suggestions.

27 That the District Survey Report, of District Siddharthnagar of Year 2024,
pertaining to River Bed Sand/Morrum Mining Areas, has been duly prepared
by the Sub-Divisional Committee, of District Siddharthnagar, which was

constituted in accordance with the provisions of MoEF&CC Notification
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No. S.0.
O $-0. 141(E) dated 15.01.201¢, $.0. 3611(E) dated 25.07.2018, and the

ustainable Sand Mlnmg Management Guidelines — 2016 (as revised), Upon

securin 'equisi
g the requisite approval from the competent authority, the said report

has been duly enforced which is in conformity with the Standard Operating

Procedure (SOP) issued by SEIAA, U.P. dated 02.02.2024. A copy of the

SOP duly issued by SEIAA, UP is being annexed as AnnexureNo,
this affidavit.

R 5 to

28.That a bare perusal of the above mentioned Standard Operating Procedure
(SOP) it is imperative to note that the Standard Operating Procedure (SOP)

issued by SEIAA does not mandate a Replenishment Study as a prerequisite

for the approval of the District Survey Report (DSR).

29.That furthermore, it is noteworthy that a Replenishment Study for all mining
areas in District Siddharthnagar was conducted and completed by the Sub-

Divisional Committee (SDC) in the year 2024. The geo-coordinates of all

as have been explicitly recorded in the DSR.

( . é LEIGP

- T

{ oo 1 30’{]:}131 1&1}9"
(. ] NoE '_ . \J'_._‘/-:’!I‘ Iul ﬁ I

\,. b, 0 L eponent -I..H’;ts---'e'ﬁsured that all necessa

ﬁ%&gnent herein undertakes before this Hon’ble Tribunal that the
L

- ry environment and statutory

J“g'\\ ‘; "-"‘,, ;_::2 //j;;ﬂ‘g/ .
U/ qomplignCes are completed before actual commencement of mining
Y qompli P

operations by the Intending Lease Holders.

31.That the deponent most respectfully submits before this Hon’ble Tribunal
that he is duty bound to ensure the compliance of the orders passed by this

Hon’ble Tribunal and the sand mining guidelines issued by the MoEF.
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VERIFICATION

Verified at.... 5. 9. lg’a ,on |G- G=A N that the contents of the paras 1 to
of this reply affidavit are true and correct to the best of my knowledge. No

&5

part of it is false and nothing material has been concealed therefrom

DEPONENT

rpe: b wr—;@ﬂ<%ﬁmx%b

“I_F(L__ Ir))@/\ f"‘% 4_53‘_/

W . i —Advocate
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Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 176,/2025
(I.A. No. 308/2025, 1.A. No. 307/2025)

Sanjeev Kumar Singh Applicant

Versus

MoEF & CC & Ors. Respondent(s)

Date of hearing: 29.04.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
Applicant: Mr. Tanay Tewari & Ms. Pallavi Pratap, Advs
ORDER

k. In this original application, the applicant has challenged the

District Survey Report (DSR) Siddharthnagar annexure A-6 on the ground

that the DSR has been prepared without conducting any replenishment

study.

2 The applicant has also challenged the advertisement dated
17.01.2025 and Letter of Intent dated 10.03.2025 issued to the
respondent no. 8 in respect of area at Gata No. 259 Ga, 258 Ga, 258 Kha,
in village Chiwarhiya, Tehsil Naugarh admeasuring 2.32 hectare for an
annual quantity of 24,800 cubic meters. The applicant alleges that no

replenishment study as required by EMGSM 2020 has been done,

A Issue notice to the respondents for filing their response/reply by
way of affidavit at least one week before the next date of hearing through
e-filing. If any respondent directly files the reply without routing it
through his advocate, then the said respondent will remain virtually

present to assist the Tribunal.
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4, Applicant is directed to serve the respondents and file affidavit of

service at least one week before the next date of hearing.

o List on 22.08.2025

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
April 29, 2025
O.A. No. 176/2025
HB..
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ANNEXVRE Q2)
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fﬁw:mmﬁﬁwwaﬁwaﬁﬁﬁawaﬁa%@rowmo
Updallol;fModiﬁcation UG WH &3 @ Replenishment Study R S D
THY H|

LNEDS

K{Eﬂj,'cﬁl fdvs W s HeAT & 5 Sustainable Sand Mining Mangement
Guidelines 2016 @1 Enforcement and Monitoring Guidelines for Sand Mining 2020 D
ITAR SF0E ¥ JrEhe @ & o Rer s Roié e T E, o
W WE 9 IR Updation/Modification fora1 STT & | i wrer 1 1 der Rerd
IYATH qTe]/ARA /o) /dlee? & &3 B Replenishment Study W EREAT ST
2| ST B ¥ WS WR W s wfear s -

(1) WP R g for wdao R o (@aae—1 @ STaR)
Updation/Modification @¥A B¢ faeMM SlowodRo &t vd Y el o fRreied
fomar SR |

(2) e gRr RgaE SlotdodRe &3 w4 T gl @ TloTHodRo H
Updation g NABET/QCI Accredited Agencies @ @& famm SR
(E—For—2) | Y@ U4 @fied fdwed, Sowo gRT RFP ® Yol @
Empanelment T Rate Discovery ff & T R, SIS Sad B YA W R qha
%1 (RfeT=a5-3)
(3)Wﬁwﬁ%$updation%§wﬁm@ﬁﬁmmw
RrrTae. 2017 ® FrEw—17 (@) @ FIER SAovHoyHo (Y A fhar wrAm |

(4) s et g fafed @ife &1 DOPS WY ww g Rreiee fuifa

RraT AT @ & @ difeAc T4 Route map S¥M Y Enforcement and

Monitoring Guidelines for Sand Mining 2020 & GaHd—1 A VII H o1 TR R
yeqd @ S |

(5) USRS /IR FNAH, & F Replenishment Study & NABET/QCI
Accredited Agencies 31Idl fgWIT §WNT Empanelled Exploration Agencies @1 T
BT qT TEfIT R ¥ GTEReT Xqesd AT O @1 w6l @ A WY & @y
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U% Enforcement and Monitoring Guidelines for Sand Mining 2020 B -5 B ATAR
Replenishment Study &1 &1 SR |

©) wHfE Rt gRT e wderor R den Replenishment Study B Tevl
¥ IS ®R W AR Reiierd /st sifew @i @ aeger § 6 |
@ e fan Smm R R, o der vora R @ afierd e E
T RS @ e /e st/ e fes I whi @ W
Hew B |

() g W5 B oFfER MR AR R wieor Roxd wen g &6 &
IR TR Replenishment Study Report BT e fag Ho—6 & IFAR fSa
affa Rt fbar s |

(6) RfdfEr e wdleror Rud srudia Renferd grT argrres 8g P @l
JTERd fhar SR der seudn We @ sien/Em e /@
f*rleh ETRT Mine Mitra Portal TR Real time ¥ Update fera SR |

(o) fremfrsd gro wraR® wu @ Rter wdeor Rule @ Updation/ Modification
@ e A TR qo aftree @9 A § g6 e @ ol @R forr SR |
2 39 wEW Y g9 U pe o1 PRy g @ b guan e § Rien Wi
Raié 4 e Swef @ a5 @en T a5 @ otHoedRo A Updation /Modification
T4 SUER 4T/ HvH /Tl /Aeey B 8% @ Replenishment Study 8F SURIHITAR
JTaed HEaE g T B TR 9@ |

HeaTa—a9lad | '

1. fRYe, vYow v wfed fRuem, S ® ST 0d
HRT—183 / THO—228 / 2017 & Hif(ix) & F<H H|

2. AR AvScgad, S0¥0 |
3 R WS @ ARer /E@F IR /S8 Hatad, qud vd @fen
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Minutes of the Joint meeting of SEIAA and SEAC, U.P. held on 02.02.2024

e d————

The Joint Meeting of State Environment Impact Assessment Authority (SEIAA) & State Expert

| Appraisal Committee (SEAC-1&2) was held in Directorate of Environment, U.P. on 02.02.2024,
) [ollowing members were present in the meeting:

1. Smt. Mamta Sanjeev Dubey Chairman, SEIAA, U.P

2. Shri Rajive Kumar chalirman, SEAC-1

3. Dr. Harikesh Bahadur Singh Chalrman, SEAC-2

4, Shri Ashish Tiwari Member Secretary, SEAC-182

5. Shri Sanjeev Kumar Singh Member Secretary, SEIAA, U.P

6. Shri Paras Nath Member, SEIAA, U.P

7. Dr. Brij Bihari Awasthi Member, SEAC-1

8. Shri Umesh Chandra Sharma Member, SEAC-1

9, Dr, Ratan Kar Member, SEAC-1

10, Shri Om Prakash Srivastava Member, SEAC-1

11. Dr. Amrit Lal Haldar Member, SEAC-2

12. Dr. Dineshwar Prasad Singh Member, SEAC-2

13. Shri Tanzar Ullah Khan Member, SEAC-2

14, Prof. Jaswant Singh Member, SEAC-2

15. Dr. Shiv Om Singh Member, SEAC-2

16. Shri Amit Kaushik Joint Director, Mining Directorate, UP
1% Ov. Rja Hishva MEMBER SERL—]

In the joint committee following agenda were discussed and resolved:-

Agenda-1 - Reparding procedure for approval of D.5.R. (District Survey Report}

1

The detailed Standard Operating Procedure {5.0.P.) regarding preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks were discussed and
formulated.

It was resolved that the Secretariat shall forward the approved SOP for preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks to Director— Geology
& Mining for its effective implementation by respective Districts. (SOP attached as
Annexurel &2)

It was further resolved that all DSR received by SEIAA/SEAC shall be forwarded to D.G.M.
by Member secretary/Nodal officer SEAC for comments and suggestions.

—

X/
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Agenda-2 - Regarding grant of Standard-TOR as per MoEF&CC O.M. dated 6-May-2022
¢

It was deliberated that Standard-TOR issued by MOEF&CC can be issued by MS-SEAC
adding some additional conditions approved by SEAA/SEAC, an the basis of experience
g3ined in past 1 1o 2 years.

In case of Mining of Minor Mineral Projects, the Standard-TOR can be granted on case to
case basis, as per MoEFCC circular F. No. 1A3-22/15/2022-1A-3 dated 06.05.2022 Mining
Department, UP will certify whether the case under conslderation is a green field project
or a brown field project. If the case under consideration Is a brown field project then
details of previous E.C. should also be submitted by Mining Department,

éé ‘ .--“\T:;_.-'—'r
(Shri Sanjeev Kumar Singh) s ishripo
Momber Seeretary, SEIAA Birmber Secrtihry; SEACERS
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SANDARD (OPERATING PROCEDURE

mv..m_ﬁ:s:ai?f&z-wmmm:m of D.S.R. for Sand Mining or R.B.M. by

District Level Sub-Divisional Committee and

its Appraisal/App roval by SEAC/SETIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 1 of 10



The SOP has been prepared as per Mol-F&CC. Gol, Notification No. 5.0. _.::__.
Guidelines 2016 and

2018, Sustainable Sand Mining Managemen
2020 & Hon'ble Supreme Court Judgement passed in Civil

rawnn Kumar and Mol:F&CC. Gol letter dated

Background and Scope of Work: -

dated 13-Jan-2016. 5.0. 3611 (F). dated 25-July-

Enforcement & Monitoring Guidelin
- 3661-3662 of 2020 in the matter of State of Bihar and Others Vrs.

es for Sond Mining

Appeal
04/12/2023 regarding DSR.

Short Titles:-

_.ﬂum.ﬁﬂ_m.w.._l.ﬂ_m!_i|f 111 T _ Short Title to be _E:_ _.o_.na__»n

_wr_m:ms_nmv_n Sand Mining .Su:umaan:_  Guidelines 2016 nﬁz_i.@w.,,.m_mw I T
_ _b*c_.nnaaa & Monitoring Guidelines for Sand Mining -2020 | _.Eﬂ,wé 2020

. CE:.F._ Level Sub-Divisional Commitiee o an B

_r:, an TEE:

"Hon'ble ¢ wcﬁqnao eme Court Judgement delivercd in Civil >EK=_ ~

"
3661-3662 of 2020 in the matter of State of Bihar and Others

Vs. Pawan Kumar and Others Elc. i

State Level Expert Appraisal Committee

State Level Environment Impact >wmnvu=_r2 Authority

District Survey xnvsn

Page 2 of 10



e Procedu

| Ste
|_I1|,_w.l_ Formation of m.:?._w?mmmc:s_. ‘Committee Amomﬂw the &ﬁ_..,mmlﬁ___,wv,___mmﬂmﬂﬂ D.M. shall issue an Office
Magistrate comprising Qub-Divisional Magistrate, Officers from Irrigation | Memorandum regarding
Depariment.  State Pollution Control Board or Committee. Forest | nomination and formation of Sub-
| Department, Geological or Mining Officer. . Divisional committce in the
| g_ Reference — Para 14(i) of the Hon 'ble Supreme Court Judgement delivered district.
| | in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
| | Others Vs. Pawan Kumar and Others Eic. | .
3 Preparation of DSR — DSR which is a technical document shall be e Ihe sub-divisional committee
prepared in line with the MoEF&CC Notification, dated 15/01/20216. (SDC) will prepare the draft DSR.
dated 25-July-2018 and ESMMG 2020, The contents ol DRAFT DSR shall If required the SDC may take
m be as under:- help/assistunce  of QC I'NABET |
¢ Contents of Report . Consultants, DGM Approved |
! 1. Introduction . Exploration Agencies  as - per
| 2 Overview of Mining Activity in the District (brief history of old Government Order ref.  no H
__ working. pre-existing and proposed mining activities). _ 1659/86-2023 dated | 7-May-2023
_" 3. List of Mining Leascs in the District with location. area and period - issued by Secretary Geology &
ol validity. - Mining. |
| 4 Details of Royalty or Revenue received in last three years. ‘e Additionally. the SDC may also |
5 Detail of Production ol Sand/Morrum RBM - or other minor | take help/assistance of renowned
_ mineral in last three years. _ _ | aeademic institutions! Universities
Pape 3 of 10
(o
4
™

re for Preparation of DSR by respecti

, Sl. No | Details

/N.—Jm... ._ | \ Iva 11w 1 " Il * 1 v g

ﬂ >2wmmz_—~.ma.=mﬂnm_l S

ve District of Uttar Pradesh




SUEerE |

6 Process ol deposition ol sed
(River Geometry ).

7. General Profile of the District.

8. f.and utilization Pattern in the district: Forest,
Horticulture, Mining etc.

9. Physiography of the District.

10. Rainfall: month-wise.

11. Geology and Mineral Wealth.

12. The report shall also contain:-
a) District wise detail of river or stream and other sand source:
b) District wise availability of sand or gravel or aggregate resources:

¢) District wise detail of existing mining lcases of sand and

aggregales.

13. Drainage system with description of main rivers

a) Name of the river.

b) Area drained (sq. km)

¢) Percentage area drained in the District.

14. Salient Features of Important Rivers and Strcams:-
a) Name of the river or stream.
b) Total length in the district.(in Km.)
¢) Place of origin.

d) Altitude at origin.
e) Portion of the river or strcam recommended  for

Agriculiure. | o

mineral

r.z?..n?._... in
and |
Mining.
It will be the responsibility ol
SDCr/hired  agency o no:nn__
primary and sceondary data, DSR |
drafting  with Annexure-l 10
Annexure-Vil and conduct
presentation before SEAC/SEIAA
and DGM.

Whenever a new lease is
identified for adding in the DSR,
the SDC/hired agency will follow
the entire procedure every time on
the basis of existing DSR. The
validity of amended or modified
DSR will be upto the validity of
the original DSR.

The SDC/hired agency will
update the data in the revised
DSR with reference to the
primary DSR. Special focus on
collection of latest data will be
landuse  pattern,

having  domain

Environment/  Geology

concession.

| T R | 2 T T ¥ T T e N T | T Bl W W om ws
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N ,-|_.w|__ummmp._..__.c__.E.m“.u.._“.nncamﬁwana for mineral concession.(in Kms) |
wded tor mineral coneession (in

g) Average width of area recommet
meters)

h) Area recon

i) Mineable mineral
mineral potential)

15. Mineral Potential:-

a) Boulder (MT)

b) Bajari (MT)

_ ¢) Sand (MT)

\ d) Total Mineable Mineral Potential (MT)

16. Annual Deposition:-
‘ a) River or Stream.
‘ b) Portion of the river or stream

smended for mineral concession (in square meter)
poteatial (in metric tonne) (60% of total

.
|

recommended for mineral |

| concession.
! ¢) Length of area recommended for mineral concession.(in Kms)
d) Average width of area recommended for mineral concession (in *
melers) "
¢) Area recommended for mineral concession (in square meter) !

f) Mineable mineral potential (in metric tonne) (60% ol total
mineral potential) i

¢) Total for the District _

Atter this Annexure-l to Annexure-1V shall also be prepared as per |
Monitoring Guidelines for Sand

the format provided in Enforcement &
losed as unnexure 1o the Draft DSR

Mining-2020, which will be ene

/r_,m__ﬂ._ bl 1Bl el b EEGriEl Tgee e Bl el Bl T

rainfall. T IMD data,

river |
geometry. updated geology (it
any), water table, population data
cte. as such parameters generally
change in every 5 ycars.

The source of secondary data used
in DSR should have proper
citation reference and in casc
primary data has been collected.
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications  should  be
covered and reflected in the DSR
document.

Ior this a district specific mineral
resource map shall be prepared in

Page 5 of 10




the L?::.Er ?_:2__,. ol

(Refercnce ~ Page- 64 1o 67 of EMG. sv-2020 - which
e Lease wise NOC will be taken from Irrigation and I ores CLK::E:_ rivers along with explored mincral
and Deposit Verification/LEstimation reports shall also be prepured by resources shall be reflected. _
SDC. m
‘e The proposed lease should clearly identify and mark the mincable u
deposit on sateflite image/drone image. _
e The mineable resource is to be caleulated based on ficld investiganon. !

The mincable |

ecology of the catchment arca. site conditions locations depth ol
mincral availability and other geomorphic features. i :

resource should be 50 _c 60 % of the 8_.; resource available,
Vis _u:.vn_i_ then all the fﬂm, For this a letter to the District|

Once the Draft DSR and Annexure | 1o |
members evaluate and approve it. which will be uploaded in the District | { Information Office will be issued for

|
K M
_h
_ h Website for 30 days for public commentsfobjections as well as | :ﬂ_o.&_:n the draft DSR in _u_mﬁﬁ
m ' DM/ADM/MO office. Envm:n for 30 days. _
____ For this the notification should be issued by Dislrict Anthority about dr :\:
‘_ | DSR for suggestions/commens ‘objections Sfrom public in minimum :_.a_
_ | newspapers having wide cireulation. Date of uploading and last date c\
‘_ | receiving suggestions/comments/objections should be clearly mentioned in __
___ the natification.
__ﬁ i (Re .\mﬁman.m EMGSM- -2020, Para 4.1.1 EREEWQ & P: Page-19)
: The Draft DSR shall be withdrawn from District Website after 30 days and | For this a joint meeting of SDC
SDC Members shall conduct a joint meeting to mitigate/resolve the public | Members is required for final drafl
DSR examination/evaluation.

comments/objections received. if any. (Reference - EMGSM- -2021),
Para 4.1.1 (clause - p. Page-19) | o S ) -
Page 6 of 10



nMments are received the

1 Mining Officer will i

SSHC

" TIn case no m@_.mn:a;..wﬁ .
' a Certificate that no comments‘objections have been received in the period |

Qﬁmu._.; 2 ESP— et - - .|._

5 Mwﬂﬂnznm.h_:n drall DSR shall be finalized “including Annexure-l to | For this a _”necz_an.:%_:o: of SDC |
Amnexure-V1I which will be signed by all SDC Members and :_E_m_ Mcembers is  required .,..“?o s._:

_ forwarded to D.M. for perusal and approval. _ finalize the draft DSR and forward it |
| | o the D.M. o
|6 e The DM shall forward the proposed  DSR 0 SEAC e The DM of respective district |
__ | for cxamination and approval. shall send the draft DSR, m_czm_._
__ ‘e The Member Secretary/Nodal Officer will forward it to DGM. U.P. for | with following documents !
_ . comments and suggestions. The SEAC will evaluate after getting the Following shall be the Annexures of _.
__" comments and suggestions of DGM. U.P. m the DM letter:- |

| e The SEAC may invite a representative of DGM. U.P. to assist SEAC in ! 1. Primary DSR which requires |
| | appraisal of the draft DSR. . addition/modification.
DSR |

350

The SEAC will evaluate and recommend for approval of the

" on the basis of SDC recommendations

comments/suggestions,

as well as DGM. UP.|

draft DSR 2. Draft  Modificd/ Revised

Document.
' 3. Annexure-1 1o VIL _
of 4. Lease wise NOC trom lrrigation

____.. The SEIAA may approve the draft DSR on the basis
| recommendations of SEAC. - and Forest Depaniment.
| 5. Revenue  report  and - resource
Reference — (Para 1411 & (i) of the Hon ble Supreme Court Judgement evaluation/ reserve estimation. m
6. Notilication regarding Ecm
]

| defivered in Civil Appeal -

| Bilar and Others Vis. Pawan Kumeanr and Others Fie.)

T

266]-3662 of 2020 in the marier of State of

- consttion of the SDC.
_ 7. Minutes of the SDC about drah

Paie 7 of 10
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DSR. |
R Office order for uploading the
dralt DSR in the district website
for a period ot 30 days along with

newspaper notification.

9. Minutes of the SDC
recommending draft DSR.

@ The SEIAA on receipt of SEAC recommendation report shall consider
the grant of approval of DSR within a period of' 6 wecks,
_ Reference — (Para 14(1 & ii) of the Hon'ble Supreme Cowrt Judgement
_ Cdelivered in Civil Appeal - 366]1-3662 of 2020 ju the mater of State of
i | Bihar and Others Vrs. Pawean Kumar and Others Eic,)

q its report shall be fonvarded to SEIAA,
_
|

The DSR being a public document
after approval shall be signed with
scal (in cach page of DSR} by the
competent authority of SEIAA and
will be uploaded in the respective
district portal within a week.

(/ T ™y S TR - T, =l o s SRR e =AU v \e m .; g

Page 8 of 10
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Process Flow Chart

SbDC

n_o...mmn::o_:_ .o—,_.

Preparation of
Draft DSR by SDC

v

Emm._munz"_

FJ«ma to DM

m<m.=ﬂ=0...,

: zmno..:m:nmn_o:

of DSR by SEAC
and forward to

Pape 9 of 10
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Checklist for examination / approval of

- o \m._.nnr_.ua ruu_s_.:.:_c._ w.;»__v

mr i .Q {

l 1 | Oftice Order of ,C.,r.?cd_ regarding Yormation of Sub-Divisional Commi

2 DSR technical document signe

I. Primary DSR which requires mam__:s_%:.o.urmnuzo:.
Drafl Modified/ Revised DSR Document.
Annexure-1 to VIL
Lease wise NOC from lrrigation und Forest Department.
Revenue report and resource evalugtion/ reserve estimation.
Notification regarding the constitution of the SDC.
Minutes of the SDC about draft DSR.
Office order for uploading the draft DSR in the district website
notification.
9. Minutes of the SDC recommending dratt DSR.
H -4 li.[O‘_ﬁmleuanq ol T DM/ADM/ICompetent Authority regarding

| days for public ¢ comments/objections.

”ﬂc‘fh:t-wm

_
E
|
|

tee in _ui:ﬂ

e ) ||l.||||1.|.l
d by all the Sub- Divisional Members having following snnexurc:

DSR by SEAC/SETAA of Uttar ._u..un_am__

for a period of 30 days along with newspaper

i :Eraﬁ.:m-w_\..._.u_x.._._..p..Sw R in District Website for wo[

e e

Yes/No |

— —

5 * Period Datcs of DSR uploaded in D._mﬂun._..fmwz_m
6 _ Minutes of joint meeling

cnn:,rm ifany. After 30 days. o S

"7 & wise NOC from Irrigation and fForest _unv.._.::

5 w Sn_xz: <n::n.~:ﬂﬂnﬂ_|_”..z:an Report, —n.‘mn::pfén .I!_

e s e e

f Sub-Divisional Vembers © 3:62&«33_ ve the public S:,En:,{avﬁncgm
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